R the file can be reconst-
tructed, I will explain that point
be reconstructed i

office ! write to the Regional
office on this matter. The ;snpcn in
the Branch Office exist. Similarly,
whatever reports etc would go for sancticn
and so on to_the Central cffice from
the Regional Office would be available
80 that all the relevant papers in so
far as the sanctions etc, sre ccncerned
would be available. ]

-]

SHRI JYOTIRMOY BOSU: Cheq-
ues and slips won't be available,

SHRI H. M. PATEL : What will
not be available is certainly the kind cf
things th.nthyelu have mcnﬂ;nﬁd. that
is t: say, the notings in t cgicnal
Office in dealing \\'lfl.'l lpp]jmi‘rffnr
lcans ete. Those wiuld be in that  miss-
ing file only. I did not quite under-
stand what was the suggesticn of hon,
Member.

. SHRI JYOTIRMOY BOSU: After
discussiuns were held and after a decisicn
was taken, the nuting were gotl o rrected
frem upstairs.

. SHRI H. M. PATEL : I would
like t¢ confine myself tc the relevant
Edm by ‘re-constructic n* cf the file.
only meant certain essential

relating to loans, relsting to sanctic ns
and relating to re-piyments. All thi se
can be found either frrm the Centra
office or frrm the branch office.

SHRI JYOTIRMOY BOSU :Fr'm
1974 to 1977 what were yuu duing.

. SHRI H. M, PATEL : I never
intervened or interjected when Mr.
mﬂrmi‘&‘susprk. I wr uld request
to me . Whatever I want
to say. After I have spoken, if the
Speaker permits he can 5

MR, SPEAKER : He wculd nct
gct a chance. That is why he is inter-
rupting,

SHRI H. M. PATEL : This file
concerned one lvan and one guarantee
and that loan has been peid, and the

glsc has been discharged.

file is missing. That part is ccrrect.

As it 80 happens, it has no relevance

l:n other owtht:ndmﬁ cW Lad.

n to figures were men-

dnm the hin. Member, i.e. 20
far a3 the Ceptyal Bank is o

neerned
have an o lcan of Ra.
;ll.’-odd Iskhs; m_mn\mﬁ

Documents relating &
to Maruti (CA)

E
i
g
o
5

(Interruprions) that is a pcint
answer. These are the facts as reported
to me, that the rt was made in May,
1974. Beymdrtcgt I cannct say. So
far as Mr. Kalra is concerned, it is
afact that he was transferred recently
to Hyderabad two months ago. Mr.
Kalra was the chief development ( fiicer
in the regional «ffice. This is all the
information that I have. Whether he
was asscciated with anybedy, I cannot
say.

SHRIJYOTIRMOY BOSU : Ons
point of order. He has not clarified,
nor given a satisfactory reply t
gﬂ on why a file which was missing in

ay 1974. was nct reported till 1977.
him clear that; my allcgations
will be met,

MR. SPEAKER : It is mt =
point of order. The questicn is not
answered; that is all.

SHRI H. M. PATEL:I have
answered, It is an enswer which I
cannot give, because even the bank
is not in a Fosium to give. And my
source of infi rmation is the bank. At
this point of time, it js nct possible.
An enquiry is geing on.

MR
Bagri is not here. Mr Yuvarsj is not
here. Mr. Anant Dave is mt here.
We will now go to the nextitem, Mr.

SHRI JYOTIRMOY BOSU (Dis-
mond Hagbour):[ have also giver a n tice:

MR. SPEAKER ; So many members
have given notice, You cannct raise it
unless I csll you. )

SHRI OY BOSU : L
will wait till I am called.

MR. SPEAKER : No, I cannot call
you.

3 —
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SHRI VASANT SATHE (Akols) :

-‘Iwﬂﬂ:g:ntdqhon.l!nm i
40 clurify the situation relating to an un-
fortunate incident that took Yester-
day, Let me at the outset say that while
raising this matter T am not in any
manner whatsoever, trying to defend skri
Sanjay Gandhi or dy else in the
matter relating to which enquiry commis-
sions have already been set up. They will
take their own course. But, as far as I
know, there is no order in .ny of the anti-
cipatory bails that have been granted to
shri 8. njay Gandhi that he sheuld not
move ot f Delhi, The hon, Home Mini-
ster can clarify if there is any such crder.
If this information is correet, then, like
any other citizen, under our cnstituticnal

hts, whlch)hfve now heen_n-stond‘.l
(Inrerruprions am supp rting you,
am taking the very stand which you arc
taking. I compliment the Janta Govern-
ment for ending the 20-mrnth period and
for having bro! about the restoration
of freedom of the press, freedom of the
individual, licerty and the cn:titutional
rights, How I am saying under that very
system, which you hsve restered, cvery
citizen has a right to mnvement. Unfortu-
nately, yesterday I believe that an ¢ flicer
in her enthusiasm, misdirected enthusia-
sm, th ‘ught it fit to detain shri jay
Gandhi and his wife, They were s
in the queue lf:e:hnvin:fheen cleared,

and she did it. When he asked for the
reasnn, she said that the reasons would be
given to the auth rity. They
waited there, y asked for permission
to ph-ne his counsel. That was not given.
this is ¢ ntained in the complsint which
shri Sanjsy Gandbi has lodged with the
ufficer ¢ ‘nocrned, He then ned from
the office °f the Indfan Airlines to his
counsel, I am stating only what is men-
timed in the complaint. Is therc any
instruction, or was there any instruction,
from the Government that sbri Sanjay
Gandhi ~r Shrimati Menaka should not
lem; Delhi, or go anywhere in the coun-
try

SHRI JYOTIRMOY BOSU : Sir,
on a point cf order.

SHRI VASANT SATHE : I am
yielding.

SHRI JYOTTRMOY BOSU : Sir,
I want to raise & point of order.

at Palam Airport (5t.)

itself he wanted to raise it Iwld
that I could not allow it because if .l;im
bo, me a chit and I sl w it,

under rule377. I only him mf
mission to raise it, but he n. Home
Minister has been good encugh t leok
into the matter and also suo molu wanted
to meke a statement even withrut his
raising it, B of commi

Yesterday, I have ﬂsr-w:'ﬂt to be raised,

Now, put the guestion and
wit.hit,’m that he%un answer, -

THE PRIME MINISTER
MORARJI DESAI) : I did nct m
interript the hon. Member, but in all
such matters even relating to  Calling
Amnﬁ{v: Netice, should cur time be

anything, but fi-r the guidance of Membe.
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L TN Pdlam Airport (s:)
wmj had seen it. So, whuever the.. ia,
Adering will ycu kindly concinde
Egﬁwisw b :he gn Nﬂﬁm Home Minhgr 1 mmm-wétiun-ht 3
Question and ¢ he Crlig A Hmr SHRI VASANT SATHE : Let the
mu?hﬁ'my bﬂd%nm::;e“ .Fm Home Minister mske staement,

ﬂ\: mndonl-!our That I have cmunll-

hing

un.leautiu cifically allowed, The other

- thing that hnvtwconmln ‘the time
taken in uhngﬂ r clarificatic ns after the
hon. Ming‘erh s reply to the Calling

takes 15 mi

SHRI JYOTIRMOY BOSU : Today
only 15 minutes were taken,

MR. SPEAKER : The cther Members
are not there. If the cther Members
were there, it would take one hour.
Therefore, if the hon. Members help
me, T can easily control it, (Interruptions)

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRIH.
M. PATEL) : You have clarified the

position in regard to Calling Attention,
Mr Suhchurnuditmderkuk 377,
I think, under that rule, there can be a
print and nota speech and the expls-
naticn on that peint would be given by
the Minister. So far as the Member is
eoncerned, he shpuld not make @ speech
but only raise & point.

ot Twa® ‘Wt (TeE)

WITH QF T W N AT F )W
frdt wifer ove & S9T gv v
¥ wfer ) ww 92w el o
wC gaRm § 1 T OF Tfagre &)
o % dudi W O 43 § Y i
WA ar AR e 2
fedo & gare WY 93T FT WX W
IA T AW N A wgafy W g oAt
T wwnt 9wt e forwar agl
EFIT W €1 W S ot Set ¥y §
I WAt a3 aww forwar ot grm
% wnay § fs oar wwwioe qaw
fexmrargrd |

THE MINISTER OF HOME
AFFAIRS (SHRI =~ CHARAN
SINGH) Sir, Yesterday

Shri- V. P. Sathe had » tght to
raise in the He use the motter of an al'eged
incident at the Pslam Airpe 1t relatirg to
Shri Sanjay Gandhi and his wife and ycu
had desired that 1 she uld make a siate-
ment n the subject after ascerteirirg
the facts.

Shri Sanjay Gl‘ndhl and his wife Smt.
Menaka Gandhi mede reservations in
Indian Airlincs Fh;ht Nc. 181 for B m!il{y

scheduled ¢ deparit at 9-25 A
yesterday. They repe rted at the Sceurity
Crunter at the Delhi Airp' 11 & little
before 9 A.M. and were sl.b;ccted to
usual security checks, Sinc: Shri Sanjay
Gandi was travelling for the first tin.e by
air frt m Delhi Afrpe rt after i poundirg
of his passpcrt and suspersicn °f his
pilot’s licence, the Inspect: rir -Clrmge at
the Security o unter theughs it :varr-
te to bring the matter t« the nctice of
auper:m-nﬁ'w Deputy Svpct. of prlice
cn duty. Shri Sanjiay Glng hi and Smt.
Menaka Gandhi were requested by the
Security Steff cn duty tc wait fi r some
time befire boarding the plare. After
conwulting their supericrs, the securd
staff informed Shri Sanjay Gardhi an
Smt. Menaka Gandhi abr ut ‘l{ minutes.
later that they cruld brard 1he plane.
The be ardirg into the aircrafi was still
in the pre gress ard it hed v 1 taken « ff,
ButShnSnninmdhimd Smt. Menaka
Gandhi refused to take the flight, The
urcraﬁ left at 9* 40 A M. Skii Sanjay
hi, instead « f boardirg the plane,
tu.mm‘ red his legal advisers ar ¢ se mecf
his friends snd ;;Irepued a ¢ mplairt with
their help and banded the same 1 ver to
the Deputy Supdt. of p« lie «n duty.
‘The security staff are well wi:hin their
rights tc delay the clearance « f a1 )y pagsen-
grrmm“l'mydtnbt Tamit f ymedthar
harassment - was caustd cither to
Shn Sanjay Gandhi or Smi. Menska
Gandhi, apert fro m the ino 1 votience in
beirg asked v wait fir 2 whiie.

SHRI SHYAMNANDAN MISHRA:
Begusarai) : On a puint -1 cer, 8ir.
ierruptions) Arisirg w of

this, before ycu pemsicn ¢ w JLer item
I have a pcint cf order.

SOME HON. MEMBERS rose
MR, S?.;I.%KER I w ml;:;-:uw!:
mumk:hn ? That iun_ .ll_ﬂmg,
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Hhmnrﬂulmufezder, whate

emltmbe. I have to hear him, When
= ‘point of c:du.r it IIL"

ordcr, iwtder w;glun&e

ummdm

Mr, Shys-

Others may wait. Le‘l:mehcnonebym

SHRISHYAMNANDAN MISHRA :
The hon. Home Minister was pleased to
state in his nt that Yesterday the
hon. Member, Mr. Sathe, wanted tc raise
a matter'under Rule 377 and that yor were
pleued to remark that the Hcme Mi-

m.lke a statemen: thereon.,

Now, r:g point of crder is this.
uring the h.suemon,whcn Thad raised
I matter under Rule 377 the hrn, Mi-
nister: f Law was pleased to make a state-
ment and When he Was on the point of mak-
ing a statement, there mxu lot of furcore
created from d‘ut side and yru did not
it the Minister to make ® statement,
is is an important matter because it
concerns our right and the t «f the
Minister to make a statement. time,
there was a lot of fur re raised nm:l
altimately, provably the Chasir the ugh:,
t0 buy peace, a8 the Chair sometimes
says, not to B:::n the Minister to make
& statement t n, Now, the hon, Home
Minister's statement is quite clear cn
this pcint that he made a statement in
response to your remark that he should
come fi rward with a statement on the
nt raised by the hen, Member, Mr_
g‘:th: My first point is, whether
Chair is in order, in g with the
Chair's previous order, that l:e should
have asked the Mm‘mer tn make a state-
ment on & pcint raised under Rule 377.

My second pe intof crder is, whetherin
case such an dent ccours  invelving
® private citizen at any airpcrt, you
we uld permit any hon, to raise
the matter.

My third pc mt is, whether you would
have required cf the Home Minister cr
shiuld have permitted the Hcrme
i:limmrm ceme forward even suo m
with a statement on this subject because
it concerns the right of the Members.

MR, SPEAKER : A very pertinent
pint. Yuterdlf,whmthey wanted to
raise it, T v-1d them that there was absolu-
telv no Minister here and it was no use
raising a print when there was nobedy
else even to take notice of it.

AN HON, MEMBER : You were
there,

MR. SPEAKER : The Speaker can-
.nﬁ; amswer. I belong to - the whcle

ﬂ Palam Airport (St.)
;.'m‘ TTACHARYA :
(Scﬂmxn You 'dll?mt alk w me to

_Am:hrm
Wis a

in Faridabad,
demc nstraticn in frontc !‘t.hc)ac'me
of the H' me Minister. Yeu did nct allew
us to raise it, But ycu allowed this thing.

it s Ty eveey g Bz Jprdiity
o ntis e ay oy
Bosu gets a chance nym just m;m;eﬁd it.
Theref 're, the Speaker isin an urenvisble
ition, Yesterday, under Rule377, when
received it. I sent it to the ister.
I have t , because the S
function with the help
The Minister may or my not make a
statement, They say that I am teo in-
dulgent m Mr, Jyourmoy Bosu, that
mzyd!?r &llms ‘Attention or
short Notice Quemon or some question
or something. The whole House fecls
that way. r, Dinan Bhattacharya is
net satisfi. . He wants all the time either
for himself or for Mr. Jyotirmoy Bosu
and nobody else....

SHR1 DINEN BHATTACHARYA :
I object v these remarks., Why are you
minxwd:urm?lwmu:dgorﬁh;':
important matter in the IC
mdly But you did nct allkw. (In~
terruptions)

MR. SPEAKER : Will yru kindly sit
down now ? It.nuymtbemﬁte integest
nftbewhokﬂom,nmmtbeinthe
in the interest of the whale country, bus
anything about Mr. Sanjay or Mrs. Tndi
Gmdhi the Congress friends mey &el

l.uﬁoﬂlm Whetber you like it or not
lhh de « f the Hiuse may like it. (In-

terruprions) Do nef create futher trouble
now. Yesterday I felt about it, but they
were 8o excited that they tcck the help

cf the Opposition Leader, Luckily,

- Mr, Chavan was there. I cculd take his

assistance but Mr. Chavan alsc t Id me
that he had seen it, That means that with
the permission of the Leader « fthe Oppo-
sition that letter was sent to me, and, at
least, '\;uh t!;e help of the Lu?erft f the
Oppositicn I could postpene it fir to-
marrow and todsy instead ¢f a scence
being created yesterday itsclf,

Even today, I sent all the papers which
I got, to the m,-nm:fthmm
short N tice Questiory They said, *
wgmnrtinlpomimtnmtbem‘
It dees o t mean that they must answer
them . Nobody has the power
to compel the nimnx answer any poi-
o1, If Mr. Chmn Singh, the ﬁm

informaticn be eculd
l-nd.ﬂ!,%d plihr Mr. Mithra
hes no power under the ruler to compel
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[Mr. Speaker]
the Minister to answer it. Therefore, he
* was god enough to write to the Secretiriat
‘oecavse it was an incident which has ha-
ppened very near. The hen, Minister
gt the information and was g-od enough
t> reply. Itis not necessary that the Mini-
ster should reply. (Interruprions) May be

that you and I cannot understand this .

‘matter, but they understand it in a diffe-
rent way., That is the difficulty. (Interru-

SHRI JYOTIRMOY BOSU : The
People sre trying to run away from the
country. The people are running away
from the country. Mr. Kamal Nath was
tﬁins to run gway from the country.

r. Chawala was caught when he wes
boarding the aircraft. Mr. Smi&:y was
trying to run away. What dres Bimbay
Plggny ? CIA is arranging rhese things,
‘What was my notice ? I wruld like that
0 be replied to. I would like to know
whether adequite precauti n bas been
taken to prevent those who zre anti-
dem:cratic, anti social end corrupt from
fleeirg the country. I would like to have
a categorical statement on this 7

MR. SPEAKER : Yes, let him make
a statement. T have no vbjecticn. I will
oe gled. Therefore, I would say that there
is one p:int before us,

ot w1 fwe fog  (aROE) -
e g, FW TEW A A
% wrad, o W@y e wAT off ¥
FqT widAa ?

MR. SPEAKER : ButI hope my
friends on this side will not be. ...

wresy wix oftee wEm
At (st Tw WToRW) @ W
w Y wriR @ F ey fodw
e s QR agm [ wgafa &
HAMT  (Interruptions)

1143 hours
RE. EXECUTION OF NAXALITE
GIRLS

SHRI SAMAR GUHA (Contai) :
‘Sir, I have given you a notice under rule
Isnmdllwa for Am:n:ﬁ
n regard toa urgent matter. 'y
anummw

JULY 3, 1077

Nazalite Girls 16

MR. SPEAKER : I will explsin it.

SHRI SAMAR GUHA: Please
allow me.

MR. SPEAKER : No, please. [ am
not tting you. If you want to
raise. .. .. ..

SHRI SAMAR GUHA : I am not
ising any questi Interrup 38

MR. SPEAKER : Before you raise any
question. Please allow me to explain.

SHRI SAMAR GUHA : Tam raising
a very sensitive issue. .

MR. SPEAKER : No please.

SHRI SAMAR GUHA : 1 begof
you.

MER. SPEAKER : [also begof you.
Kindly hear me first.

SHRI SAMAR GUHA : There are
certain things.  (Imterruptions).

A girl of 18 is going to be executed on
the 18th July. I havegiven you a
a notice re| Calling Attention,
I have also given you a notice under 377.
Mrs. Renu Mukherjee and Mohina
be executed and the people

(Interruptions) thulmh thnas?;n
will allow me to make a statement. It is
the usual practice.

MR SPEAKER : Will you also allow
me to explain ?

would be permitted or not. I have given
you prior information. I with full
senge of res





